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as okad a ood rsons from in stors 
ik ublic sctor cororations lar riat 
sctor comanis Port Trust as wll as 

arious local bodis. Tr ar no tar ts for 
issu of CDs and t stiulation mad b 
RBI rlats to t  outr limK uto wic a 
banif can issu CDs. T total of CDs out

standin as at t nd of anuar  
amountd to Rs.  crors wic was 
uialnt to  of t  total limit for t 

issu of CDs. Undr t sc m at an oint 
of tim total outstandins of all CDs issud 
b a bank sould not xc d  of its 
fortnitl ara a r at d osits dur
in t  financial ar . As t  sc m 
of CDs is a continuin on t  banks ar not 
r uird to s k RBIs rmissnn to con
tinu to issu CDs. Som of t banks wr 

r ortd to a aroac d RBI for n
anc mnt of t limit for t issu of CDs 
wo wr adisd tat t nancmnt of 
indikfual banks limit for t  issu of CDs 
was not ossibl as t sc m was ali
cabl to all banks and t orall limits wr 
riodicall riwd.
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Will t Ministr of ST L AND MINS 

b lasd to stat

(a wt r Gornmnt a a ro
osal undr considration to dcontrol t 
distributton and ricin of crtain stl itms 
and

(b if so t dtails t rof and t 
rasons t rfor

TH MINISTR O ST L AND MINS 
AND MINISTR O LAW AND USTIC 
(SHRI DINSH GOSWAMI (a and (b. 
T r Is no dirct Gornmnt control on t

ric artd distribution of iron and stl Includ
in tos roducd b t  int ratd stl 
lants. Prt s of som it ms roducd b t  

int ratd stl lants ar administrd b 
t int ratd lants undr t ais of t  
oint Plant Committ. Scondar roduc
rs fix tir own rics. Distribution of t  
roducts of t main stl lants is on t 
basis of t uidlins formulatd b t 
oint Plant Committ. An dcision to 
can t  xistin arran mnt will tak 
into account t  litimat intrsts of bot 
t consumrs and roducrs of iron and 
stl.
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. SHRIUTTAMRATHOD Will t  
Ministr of LAW AND USTIC b lasd 
to stat

(a wt r Gornmnt a rci d 
an r rsntatton for a can in diorc 
adotkin maintnanc and in ritanc laws 
from Cristian womn and

(b if so t  action takn b Gorn
mnt in tis r ard

TH MINISTR O ST L AND MINS 
AND MINISTR O LAW AND USTIC 
(SHRI DINSH GOSWAMI (a and (b. 
s Sir. Som r rsntattons a b n 

rci d. As t oln of t Gornmnt in 
tis r ard as all aton b n not to ffct 

an can in t  rsonal taws of minorit 
communitis unlss sufficint initiati t r
for coms from t communitis t msl s 
fforts ar bin mad to ascrtain t 
consnsus or t maorit iw of t  Cris
tian communit wit rs ct to t  amnd
mnts in t rsonal laws alicabl to tat 
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